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NOTARIAL
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRIN &K\?‘E&
BENCH, NEW DELH] =

ORIGINAL APPLICATION NO. 515 OF 2025
Principal Sharda Public School

Versus

State of Uttarakhand & ors.

Respondents

RESPONSE AFFIDAVIT ON BEHALF OF MEMBER SECRETARY,
UTTARAKHAND POLLUTION CONTROL BOARD (RESPONDENT

NO.2)

Affidavit of Dr. Parag Madhukar
Dhakate, aged about 48 years S/o Shri,
M.B Dhakate presently posted as
Member Secretary, Uttarakhand
Pollution Control Board, Uttarakhand.

Deponent

I, the above-named deponent does hereby solemnly affirm and state on as under:-

1. That the deponent is presently posted as the Member Secretary and is duly
authorized to sign and file the instant affidavit and as he is wel] acquainted

with the facts and circumstances of the case.

following directions:
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4. In view of the averments made in the application we consider it
appropriate to have response of (1) State of Uttarakhand through Chief
Secretary, Government of Uttarakhand (2) Principal Secretary,
Environment Department, Government of Uttarakhand, (3) Executive
Officer, Nagar Palika Parishad, Almora, (4) Member Secretary,
Uttarakhand Pollution Control Board (UKPCB) and (5) District
Magistrate, Almora who are impleaded as respondents no. | fo 5.

6. In view of the averments made in the applz’cation, we consider it
appropriate that a Joint Committee be constituted to verify the factual
position and suggest appropriate remedial action. Accordingly, we
constitute a Joint Committee comprising of representatives of Central
Pollution Control Board (CPCB), UKPCB and District Magistrate,
Almora and direct the same to meet within two weeks, undertake visits
to the site, look into the grievances of the applicant. associate the
applicant and representative of the concerned project proponent, verify
the factual position and suggest appropriate remedial action and
submit its report within two months. The UKPCB will be the nodal
agency for coordination and compliance.

3. That in compliance with the directions of the Hon’ble Tribunal a Joint
Committee has been constituted to carry out an inspection of the above-
mentioned site i.e garbage dumped in Baldhoti, Almora.

4. That thereafter, the Regional Officer, UKPCB, Haldwani vide letter dated
24.11.2025 submitted the joint inspection report to the Member Secretary,
UKPCB w.r.t. the site inspection conducted on 02, 12.2025;_“_.,;"-“‘

v

5. The report furnishes certain recommendations:

/W%g




18

a) Municipal Corporation, Almora should ensure segregation of organic
and inorganic waste at household leve] in every ward in accordance
with the Solid Waste Management Rules, 2016 as amended.

b) Segregation must be done at the source, and the Municipal Corporation
should maintain a daily quantitative record of waste generation,

¢) As the site falls within the forest area, additional safety measures,
including fire-prevention steps should be taken, and legacy waste
should be disposed of as per the prescribed guidelineé.

d) Proper drainage for rainwater and construction of a retaining wall
should be ensured at the waste disposal site.

e) Daily collected waste should be covered with soj] at the end of each
working day to prevent jts spread outside the designated area.

f) Landfills should not be constructed in hilly areas. A transfer station
should be established nearby and a sanitary landfill on flat land within
25Km or a regional landfi]] in plains should be identified for disposal
residual and inert waste,

g) The Municipal Corporation, Almora should adopt site-specific waste
disposal methods for hilly areas with the approval of State Pollution
Control Board. Biodegradable waste should be processed locally.

h) It is appropriate to establish MRF centres and decentralized waste
processing facilities suitable for hilly terrain,

i) Municipal Corporation, Almora should ensure strict compliance with
the Solid Waste Management Rules,2016 as amended.

In this connection, a copy of the letter dated 24.12.2025 and the

inspection report are collectively being filed and 1 f’n

RA-1 to this affidavit.

o




Dr. Parag Madhukar Dhakate
Member Secretary

Verified at Dehradun on the Q2. day of Janua%%@?“’!mqmﬂmﬂm

contents of the accompanying response affidavit are true and correct (o the

Verification:-

best of my knowledge and belief based on the official record and nothing is

. Parag Madhukar Dhaka.

Member Secretary
Jttarakhand Pollution Contro] Boarr:

false and no material has been concealed therein.
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m Is BRA IR ¥ DRI He ot §EA 515,/2025, Principal Sharda
Public School Vs State of Uttarakhand & Ors. ¥ qiRd 3 % 17.10.2025 @
Fwe A TioT Wi B Wy ety PR S

IR Rws w0 T eRa ofveww, ¥ Reh § ofm qo g wea-515/2025
Principal Sharda Public School Vs State of Uttarakhand & Ors. # f3i® 17.10.2025 P A
TR R M 2| TRa Iy &1 w3y g ’-

6. In View of the averments made in the application, we consider it appropriate that a joint
committee to be constituted to verify the factual position and suggest appropriate remedial
action. Accordingly, we constitute a Joint committee comprising of representative of Central
Pollution Control Board (CPCB), UKPCB and District Magistrate, Almora and direct the same
to meet within two weeks, undertake visits to the site, look into the grievances of the
applicants associate the applicant and representative of the concerned project proponent,
verify the factual position and suggest appropriate remedial action and submit its report
within two months. The UKPCB will be the nodal agency for coordination and compliance.

7. List on 08.01.2026 For Further consideration.
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Item No. 06 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 515/2025

Principal Sharda Public School Applicant

Versus

State of Uttarakhand & Ors. Respondents

Date of hearing: 17.10.2025

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None for the Applicant.

ORDER

1. Mr. Aditya Shah, %cipd, Sharda Public School, Almora has sent the
present letter petition dated 19.05.2025 by email to this Tribunal, which has
been treated and registered as 0.A. No. 515/2025 for exercise of suo moto
jurisdiction in view of law laid down by Supreme Court in Municipal

Corporation of Greater Mumbai vs. Ankita Sinha, (2022) 13 SCC 401.

2. The applicant has raised grievances regarding unregulated garbage
dumped in Baldhoti, Almora. The relevant part of the letter petition enumerating

grievances of the applicant reads as under:-

“Sub:- Appeal regarding unregulated ‘garbage dumped in
Baldhoti, Almora.

“l, the Principal of Sharda Public School, on behalf of the students
and staff, write to bring to your urgent attention a serious
environmental and public health concern regarding an
unregulated garbage dump in Baldhoti, Almora.

The dump lies completely uncovered and unsegregated, causing
severe pollution in the area. Stray animals and even birds are
constantly seen feeding on the waste, unknowingly consuming
harmful pollutants, plastic, and toxic materials. This not only

11
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6. In view of the averments made in the application, we consider it
appropriate that a Joint Committee be constituted to verify the factual position
and suggest appropriate remedial action. Accordingly, we constitute a Joint
Committee comprising of representatives of Central Pollution Control Board
(CPCB), UKPCB and District Magistrate, Almora and direct the same to meet
within two weeks, undertake visits to the site, look into the grieval;ces of the
applicant, associate the applicant and representative of the concerned project
proponent, verify the factual position and suggest appropriate remedial action

and submit its report within two months. The UKPCB will be the nodal agency for

coordination and compliance.

7. List on 08.01.2026 for further consideration.

\

8. A copy of this order may be sent to the Member Secretary, CPCB, Member
Secretary, UKPCB and District Magistrate, Almora by email for requisite

compliance.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM
October 17%, 2025

Original Application No. 515/2025
AB

12
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Devi Paryavaran Bhawan”

468, IT Park, Sahastradhara Road, Dehra Dun (Uttarakhand) m
Web : www.ueppcb.uk.gov.in. E-mail : msukpcb@yahoo.com
UKPCB/HO/ MSWX( /2022 )& Date: gjog.zozz

- Speed Post /

To,
Executive Officer,
Nagar Palika Parishad, Almora
Distt — Almora

Directions under Section-5 of Enviornment (Protection) Act — 1986

WHEREAS, Ministry of Environment, Forests and Climate Change, Government of
India has promulgated Solid Waste Management Rules, 2016 under Environment
(Protection) Act, 1986; and

WHEREAS, as per rule 15 of the Solid Waste Management Rules, 2016, Duties and
Responsibilities of local authorities has been assigned.

WHEREAS, as per rule 15(b) of the Solid Waste Management Rules, 2016, the lccal
Authority has to arrange door to door collection of segregated solid waste from all
households including slums and informal settlements, commercial, institutional and other
non-residential premises. From multi-storage buildings, large commercial complexes, malls,
housing complexes etc.

WHEREAS, as per rule15 (zc) of the Solid Waste Management Rules,2016. the local
Authority shall educate workers including contract workers and supervisors for door-to-door
collection of segregated waste and transporting the unmixed waste during primary and
secondary transportation to processing or disposal facility.

WHEREAS, as per rule15 (zc) of the Solid Waste Management Rules,2016, the local
Authority shall create public awareness through information, education and communication
campaign and educate the waste generators on the following; namely not to liter, minimize
generation of waste, reuse of the waste to the extent possible, practice segregation of waste
into bio-degradable, non-bio-degradable (recyclable and combustible), sanitary waste and
domestic hazardous waste at source,

WHEREAS, as per Rule — 20 of the Solid Waste Rules, 2016, the Urban local bodies
located in hilly areas shall implement extra measures in addition to duties and responsibilities
assigned under Rule-15; and

WHEREAS, as per rule 22 of the Solid Waste Management Rules,2016, the necessary
infrastructure for implementation of these rules shall be created by the local bodies.

WHEREAS, as per rule 6(1) of The Plastic Waste Management Rules,2016, every local
body shall be responsible for development and setting up of infrastructure for segregation,
collection, storage, transportation, processing and disposal of the plastic waste

WHEREAS, as per rule 6(2) of The Plastic Waste Management Rules,2016, every local
body shall be responsible for setting up, operationalization and coordination of the waste
management system and for performing the associated functions

WHEREAS, to see the compliance of the Solid Waste Management Rules,2016 and the
Plastic Waste Management Rules,2016 the inspection was conducted on 27.08 2022 by
the official of Regional Office. UKPCB, Haldwani and made following observations: -

1. The total quantity of Bio-degradable and non-biodegradable waste is 8 T/day.
The solid waste without being segregated is stored near Almora-Pithoragarh
National Highway at baldhoti block B-01 which is 0.09-hectare land. In Principle
approval for this land is given by Forest department.

2. The solid waste is not being disposed scientifically and due to dumping .of
unsegregated waste in open area there is an odour problem.
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3. The composting machine was found at the storage area but at the time of
inspection it was not operational and at the disposal site there was no
arrangement for vermi-composting etc.

4 In the area of the local authority 110 4 5 T/M plastic waste 1S generated which Is
being partially collected at the segregated area.

5 For the management of the plastic waste, oné trama machine. oné conveyor belt,
one compactor has been installed at the disposal site.

6. Till now local authority has not made any arrangement for the legacy waste.

It is evident from the above observations, that the local authority is not complying
them provisions of Solid Waste Management Rules, 2016 and the Plastic Waste
Management Rules,2016 and ;

WHEREAS, Hon'ble NGT in the matter of O.A. no. 606/2018 issued directions that .- In
View of the fact that most of the statutory timelines have expired and direction of the
Hon’ble Supreme Court and this tribunal to comply with the solid waste Management
Rules,2016 remain unexecuted, interim compensation scale is hereby laid down for
continued failure after 34/03/2020.The compliance of the rules 22 from serial no 1 to
10.Any such failure will result in liability of every local body to pay compensation at
the rate of Rs 10 Lakh per month per local body for population above 10 Lakh, Rs 5
Lakh per month per local body for population between 5 Lakh and 10 Lakh and Rs
1Lakh per month per other local body from 01/04/2020; and

Now Therefore, in exercise of the power conferred under Section-5 of Environment
(Protection) Act - 1986 as amended with approval of the competent authority of the Board,
notice is hereby served to Nagar Palika Parishad, Almora Distt — Almora to Show Cause
within 30 days of time from issue of this notice to the undersigned, why not the
Environment compensation of 1.0 Lakh/Month shall be imposed on the Nagar Palika
parishad, Almora Distt — Almora under the provisions of above Acts.

This issues with the approval of competent authority of this Board. /

(S.P. Subudhi)
Member Secretary

Copy to -
4 Additional Chief Secretary, Urban Development Department, Dehradun for
kind information
2 Director, Urban Development Directorate, Dehradun for kind information and
necessary action.
3 istrict Magistrate, Almora for kind information and necessary action.
" Regional Officer, Uttarakhand Pollution Control Board, Haldwani for
information and necessary compliance.
5. Guard File.

Member ,Secretary
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Letter of Acceptance (LOA)

Tender No : 2025_NPPA_83882_1

Contract Title : “Biomining of Legacy waste located at the dumpsite in Almora.”
To,

Geron Engineering Pvt. Ltd.

143/1, Pandav Nagar, NH-24
Ghaziabad (UP) 201002.

Sub: Letter of Acceptance for contract tender no: 2025_NPPA_83882_1 and contract title as
mentioned above.

Ref:

(i) Tender Id: 2025_NPPA_83882_1

This is to notify you that Municipal Corporation Almora has hereby accepted your bid
proposal against Tender Id: 2025_NPPA_83882_1 of the above-mentioned work. The negotiated
project cost is Rs. 14222000/- (INR One crore forty-two lakhs twenty two thousand Only) as

approved by Under Singing authority, which includes the scope defined in the REP document
and is inclusive of all taxes, levies.

Thus, you are hereby informed to furnish a Performance Security (5% of the annual Contract
Value i.e. Rs711100/- (Seven lakhs eleven thousands one hundred Rupees only) with a validity

of 1 years 28 days. You are required to sign the Agreement of the above-mentioned project

within 7 days from the receipt of this Letter of Acceptance (LoA), failing which action as stated
in RFP will be taken.

Please return a copy of this letter acknowledging receipt as indicated below.

Municipal Corporation Aimora

L4

Ve acknowledge the recelpt of this letter ... (date) Signed:
the Contractor Geron Engineering Pvt Ltd

......................................... On behalf of
Add-143/1, Panday Nagar,

NH-24 Ghazlabad (UP) 201002.
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